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IN COURT OF PRINCIPAL DISTRICT COURT, 

SRINAGAR. 

JO Code: JK00026 

CNR No : 

_________________________________________________________ 

Misc. Appl. No :        /2020 

Date of Institution  :   29.05.2020 

Date of Order :   29.05.2020 

 

Mst. Nazneen D/O Late Abdul Rehman Bhat 

W/O: Sheikh Asif Nazir 

R/O: A/P Kathi Darwaza Rainawari, Srinagar. 

Cell No.919796757296  

(Applicant/Petitioner) 

    Through: Adv. Ab. Majeed Najar 

    Cell No.9419420116  

Versus  

Sheikh Asif Nazir S/O: Sheikh Nazir Ahmad  

R/O Gulshan Nagar, Nowgam, Srinagar.  

(Non-applicant/Respondent) 

     Through: Adv. Junaid Bhat 

     Cell No.7006391295  

_________________________________________________________ 
IN THE MATTER OF:  

Application on behalf of the applicant/petitioner seeking 

direction upon the SHO P/S Nowgam for implementation 

of the order 17.12.2019 passed by this Court in the above 

captioned Guardian petition in letter and spirit. 

_______________________________________________________ 

 

CORAM :  Abdul Rashid Malik 
 

    O R D E R 
Through video Conferencing 

 

 Through the medium of the instant application the 

applicant/petitioner has prayed for implementation of 

order dated 17.12.2019 passed this Court in the above 

captioned Guardian petition through the police agency 



2 
 

concerned. 

It has been asserted that the above titled Guardian 

petition has been disposed of by this Court in terms of 

order dated 17.12.2019, in which this Court  has directed 

the respondent to permit the minor son to visit his mother 

at her residence on 2nd and 4th Saturday of every month 

and shall stay with the mother on Saturday. The minor 

child shall join the company of the mother on Sunday 

upto 4 P.M and will join back the company of his father on 

Sunday by or before 5 P.M. For rest of the days he will  

continue to stay with the respondent-father. The 

respondent-father will ensure to drop the minor child at 

the residence of petitioner-mother on every 2nd and 4th 

Saturday and collect him back from the residence of 

petitioner-mother on every 2nd and 4th Sunday by or before 

5 P.M. 

It has further been asserted that from the last three 

she has not seen her son as the respondent has not 

dropped his minor son at my residence and in this 

connection she has also approached the counsel of the 

respondent and he has categorically stated her that 
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respondent has refused to hand over the son to her. The 

non-applicant/respondent has violated the order which is 

subject matter of this implementation application so needs 

to be implemented in letter and spirit through the police 

agency concerned.  

 I have perused the application and heard the 

applicant through video conferencing.  

Perusal of the file reveals that on 17.12.2019 this 

Court has passed the order in the Guardian petition filed 

by the petitioner/ applicant under Sec. 25 of the Guardian 

& Wards Act, the operative portion of the order reads as; 

 

“That Sheikh Mohammad Shaheen aged 

about 10 years who is admittedly the son 

of the parties shall be permitted by the 

respondent to visit his mother at her 

residence on 2nd and 4th Saturday of every 

month and shall stay with the mother on 

Saturday. The minor Child shall join the 

company of the mother on Sunday upto 4 

P.M and will join back the company of his 

father on Sunday by or before 5 P.M. For 

rest of the days he will continue to stay 

with the respondent-father. The 

respondent-father will ensure to drop the 

minor child at the residence of petitioner-

mother on every 2nd and 4th Saturday and 

collect him back from the residence of 
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petitioner-mother on every 2nd and 4th 

Sunday by or before 5 P.M.” 

 

Issue notice to the non-applicant/respondent to file 

the objections by or before the next date. In the meanwhile 

non-applicant/respondent is directed to comply the court 

order dated 17.12.2019 in letter and spirit. Copy of this 

order under digital signature is forwarded to SHO Police 

Station Nowgam, Srinagar through Chief Prosecuting Officer 

Saddar Court, Srinagar with the direction to serve the same 

upon the non-applicant/respondent namely Sheikh Asif Nazir 

S/O Sheikh Nazir Ahmad R/O Gulshan Nagar, Nowgam, 

Srinagar, Cell Nos. 9596184333 and 9419978005 

forthwith. 

 Put up for further proceeding on 09.06.2020. 

 

Announced          ( Abdul Rashid Malik),  

29.05.2020.         Principal District Judge, 

“Firdous”              Srinagar. 

 

 

 Ld.P.P (CPO) to send digitally signed order to SHO 

Police Station Nowgam to submit the report by or before 

09.06.2020 with regard to service.  

 

Principal District Judge,  

     Srinagar. 
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